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“Extension of Employees State Insur-
ance Scheme to Labourers

*317. SHRI S. M. BANERJEE; Will
the Minister of LABOUR be vleased
to state:

(a) whether coverage under the
Employees’ State Insurance Scheme
has steadily expanded: and

(b) whether Government propose
to extend the E.SI, Scheme to un-
organised working population such as
agricultural lebourers, bid: workers,
contract labourers, construction wor-
kers?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
Yes, Sir.

(b) A statement
Table of the Sa.‘bha.

ig laid on the

Statement

(b) The Employees’ State Insur-
ance Corporation has furnished the
following information:—

The agricultural workers employed
in workshops in agricultural farms and
the contract labour employed in con-
nection with the work of factories/
establishments to which the Employ-
ees State Insurance Oct, 1848 already
applies and which are situated in the
areas where the benefit provisions of
the Act are in force, are already
coverable under the E.S.I. Scheme.
Further, such of the bidi workers as
are employed in non-power usmng
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Iactoples/establisiments and = shops,
employing 20 or more perstms and
lovated in the areas where the ‘bene-
fit provisions of the Act are ih foree,
wil} also be vovergble under the
Scheme as and when the provisions
of the Act are extended to these
classes of establishment by the State
Governments under section 1(5) of
the ESI. Act. The exiension of the
Scheme to the other categories of
workers in the wnorgenised and semi-
organised sectors of employment, in-
cluding agricultural labourers, cons-
truction workers etc., is not consider-
ed feasible for the present, in as
much as the organising of medical
and other facilities for such workers
will present sericus difficulties.

SHRI 8§ M BANERJEE: 1 would
like to know whether it is g fact that
the ESI scheme has not been extend-
ed to even 50 per cent of the workers
working in the organised sector and
it so, whether there 15 a plan to ex-
tend it further during the Fifth Plan,
and if so, the number of ‘vorkers
likely to be covered and whether
construction workers will also be
covered.

SHRI RAGHUNATHA REDDY"
The ESI scheme is being extended
from time to time having regard to
the ability of the organisation to deal
with the matter and also the indus-
tria] organisations to be covered. For
the information of the hon Member
I may state that after the recent
amendment of the Act raising the re-
muneration of the workers to be
covered from Rs. 500 to Rs 1,000,
this sector alone consists of nearly 51
lakhs of additional workers, and the
total number so far covered is &6
lakhs. In fact, there is an increase
of gix lakhs workers as a result of
this, and the total beneficiaries come
to nearly 2.2 crores in India, includ-
ing the members of the workers' fa-
milies The gcheme is in operation in
three central industries, in 1§ States
and in the Union Territories of Delhi
ang Pondicherry We are trying our
best to cover as many workers as
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possible, an@ this ‘will be done on an
instalment Masls.

SHRI S. M. BANERJEE: Has it been
brought to his notice that gome of the
public geetor units like HAL, Kanpur,
have asked for exemption from the
scheme on the ground that their pre-
sent medica] arrangements are bet-
ter, and may I know whether oxemp-
tion will be granted to them it they
80 desire,

SHRI RAGHUNATHA  REDDY:
This is g matter that should be de-
cided on the merits of each case.
There cannot be any general princi-
ple. Though in certain cases the
medical benefits may be better, this
scheme not only covers medical bene-
fits but also sickness benefits, insur-
ance, and in case of death, the family
is also covered. If a person dies. hic
wife will be provided for until she
gets married or dies. or the chil-
dren are also provided with all these
benefits uyntil] they became major
Therefore, all these benefits cap be
provided under the gcheme concerned
by the public sector. Otherwise, tak-
ing a balanced-view in this matter,
it the public sector provides more
advantageous scheme for the benefits
of the workers, mnaturally on such
cases a decision will be taken on
merits.
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SHRI RAGHUNATHA REDDY; As
1 submitted, now 56 lakh workery be-
longing to the various industrial or-
genizations are covered. Regarding
the gpecific question put by my good
friend Mr. Sharma, I may submit that
as far as the posting of doctors and
the administration of the hospitals
are concerned, it is completely in the
hands of the State Governments. We
have impressed upon them and they
are also taking a keen interest in this
matter, ang I hope sufficient progress
will be made.

SHRI DINEN BHATTACHARYYA:
My question alzo relates to the part
of the question asked by Mr. Sharma,
They are spreading the net which
will be covered under ESI. My ques-~
tion not only relates to medical faci-
lities but also the cash benefit for
which the workers are being harass-
ed in almost'all the places. I want
to know whether any scheme has been
drawn up so that the insured persons
may get cash benefit when it is due
to them without going through any
harassment.

SHRI RAGHUNATHA REDDY:
Thig is a question of expression of
opinion. 1f the hon. Member has got
any specific case, we can look into it.

Pollution of Ganga Waters in West
Bengal

*318. SHRI N, K. SANGHI: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleaged to
state:

(a) whethey the percentage of ppl-
lution qf Ganga waters is increasing
every year in West Bengal;

(b) whether the pollution has be-
come a health hazard;

(c) the causes for this rapjd in-
crease in the percentage of pollution;
and

(d) the steps taken to munimise 11?





